| TEM NO. 4 COURT NO. 4 SECTION 11
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
Criminal Appeal No.489/2016
VIJAI @VIJAI SINGH AND ANR Appel | an
t(s)
VERSUS
STATE OF UTTAR PRADESH Responde
nt(s)
(Wth appln. (s) for exenption fromfiling OT.)
Date : 08/07/2016 This appeal was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR. JUSTI CE UDAY UMESH LALIT
For Appell ant(s) M. Sudhir Naagar, AOR
M. Raj Kumar Raj put, Adv.
For Respondent (s) M. Siddarth Sanger, Adv.
M. Samir Ai Khan, Adv.
UPON hearing the counsel the Court nmde the follow ng
ORDER
Havi ng heard | earned counsel for the appellants, we
are of the considered opinion that they nmay surrender to
custody w thin four weeks hence. After surrender certifi
cate
is filed, the matter shall be listed for adm ssion.
If the
surrender certificate is not filed within t he S
tipul at ed
time, t he crim nal appeal shal | st and di sm ssed
wi t hout
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further reference to this Court.

(Chetan Kunar)

Court Master
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Court Master



